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NITI Aayog 
WB/20200258052 

SAVE TREE SAVE WORLD 
 

To, 
1. The Chief Secretary,  

Nabanna, 13th Floor,  

325, Sarat Chattejee Road, Mandirtala,  
Shibpur, Howrah – 711102. 
 

2. The Director General of Police,  
Bhawani Bhawan,  

31/A, Alipore Police Line, Alipore, Kolkata – 700027. 
 

3. The Principal Secretary Environment,  

Prani Sampad Bhavan, Sector-III, Salt Lake,  
Kolkata – 70098. Nabanna, Howrah – 711102. 

 
4. Additional Chief Secretary Land,  

Nabanna, 13th Floor,  

325, Sarat Chattejee Road, Mandirtala,  
Shibpur, Howrah – 711102. 
 

5. The District Magistrate,  
Hooghly District, Chinsurah,  

West Bengal – 712101. 
 

6. The Additional District Magistrate Land,  

Hooghly District, Chinsurah,  
West Bengal – 712101. 
 

7. The Sub-Divisional Officer,  
Chandannagar Sub-Division,  

Hooghly – 712136. 
 

8. The Superintendent of Police,  

Hooghly Rural, Office of Supeintendent Police,  
Kamarkundu, Singur, Hooghly 712407. 

 
9. Officer-In-Charge  

Haripal P.S. Aminpur, Haripal,  

Hooghly – 712405. 
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Dated: 16/12/2024 

1. The District Magistrate  Hooghly, 
Government of West Bengal,  
Office of the District Magistrate  Hooghly, 
New Administrative Building, Chinsurah, 
Hooghly  712 101. 
 

2. The Sub-Divisional Officer, 
Office of the Sub-Divisional Officer, 
Chandannagar Sub-Division, Hooghly- 712 136 
 

3. The Superintendent of Police, 
Hooghly Rural Police, 
Office of the Superintendent Police 
Kamarkundu, Singur, Hooghly- 712 407 
 

4. The Divisional Forest Officer, 
Howrah Hooghly Division, 
No. 5, 1st Floor, Stadium Complex, 
Grand Trunk Rd, M.G. Road, Dalmia Park, 
Howrah Railway Station, Shibpur, Howrah 711101. 
 
 

Sub: Complaint against the filling of water body and butchering of trees Village- 
Aminpur, P.O. Khamarchandi, under Ashutosh Gram Panchayat, P.S.- Haripal, 
under Chandannagar Sub-Division, Hooghly, Dag No. 301, 302 and Khatian No. 817. 

Re:  West Bengal Land and Land Reforms Act, 1955 and 
West Bengal Inland Fisheries Act, 1984 as amended time to time and 
West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 
2006 

 

Ref:  Our letter dated 04/08/2024 & 30/09/2024 

Sir(s),  

1. Please find the copy of the letter dated 30/09/2024 for your ready reference. 
 
2. Our Organization has once again received a letter on 05/12/2024 from the 
local people of this area i.e. Village Aminpur, P.O.- Khamarchandi, under Ashutosh 
Gram Panchayat, P.S.- Haripal, under Chandannagar Sub-Division, Hooghly that 
once again filling of the water body has started by the local miscreants. Some 
environmental activists have visited the site and it is observed that filling of the water 
body are in process and number or trees have butchered. Most of the portion of the 
water body under question has filled up without giving any cognizance to the law 
and also violating the order of the Hon'ble High Court at Calcutta. Recent 
photographs of the filling of the water body are enclosed here with for your ready 
reference. 
 
3. That further it can be mentioned that upon hearing Hon'ble High Court at 
Calcutta was pleased to pass an order on 18/04/2023 in connection of WPA 283 of 
2021, wherein Hon'ble Court was pleased to hold that filling of the pond need to be 
controlled. Relevant portion of the order reads as follows: 
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Accordingly, the writ petitions stand disposed of by directing the respondent nos. 9 to 
21 to immediately cause an inspection of all the areas falling in their jurisdiction and 
wherever there has been illegal change of character of the land action should be 
initiated immediately under the provisions of the relevant enactment. In cases, where 
actions have already been initiated and show-cause notice has been issued under the 
provisions of the West Bengal Land Reforms Act or under the provisions of the West 
Bengal Inland Fisheries Act, such action should be taken to the logical and with 
expedition. The persons responsible for illegal change of character of the land should 
be issued show-cause notices and an enquiry should be conducted and final order 
should be passed within the time stipulated under the relevant statute. If the change 
of character of the land is illegal, it goes without saying that the building put up in 
those lands are also illegal. Therefore, the respondents are directed to issue necessary 
notice preventing any construction being put up in those properties where there is a 
change of character of the land and where enquiries or proceedings have already 
commenced and also to ensure that no new construction is permitted nor any 
application for grant of permission should be entertained by the respondents till the 
enquiry is completed in terms of the above direction under the relevant statute. 
 

4. The aforementioned order of Hon'ble Chief justice of Hon'ble High Court at 
Calcutta dated 18/04/2023 has communicated to the all concerned for taking 
necessary action on 18/05/2023 but it is observed that concerned municipalities, 
corporations, panchayats, land reforms department are not considered the order of 
the Hon'ble High Court at Calcutta in proper manner and therefore there are large 
number of complaints are coming into the newspaper and also electronic media in 
respect of filling of water body and change of the land character violating the West 
Bengal Land and Land Reforms Act, 1955 and West Bengal Inland Fisheries Act, 
1984 as amended time to time. 
 

5. That further it can be mentioned that recently Hon'ble Division Bench, Hon'ble 
High Court at Calcutta presided by Hon'ble Chief Justice was pleased to pass an 
order in connection with WPA (P) 210 of 2024, in respect of similar matter on 
20/06/2024 directing the Competent Authorities to restore the water body in its 
original form within a period of 6 weeks from the communication of the order. 
 

6. In similar circumstances, Hon'ble Nation Green Tribunal, Eastern Zone 
Bench, Kolkata was pleased to pass an order on 10/07/2024, in connection with 
Original Application No. 88/2024/EZ, directing the District Authority to take 
appropriate action for restoration of the water body within 4 days from the date of 
communication of the order. 
 

7. Further it can be mentioned that as per the provision under West Bengal Trees 
(Protection and Conservation in Non-Forest Areas) Act, 2006, no one is allowed to 
butchered any trees without prior permission from the Forest Department but it is 
reported that large number of matured trees are butchered in the aforementioned 
area without permission of the Forest Department. 
 

8. That it is surprising to note that despite the existence of the different statutes 
for prevention and control of filling of the water body and butchering against the 
trees, none of the authority i.e. District Authority, Police Authority, Local Authorities 
and Forest Department has not taken any action even after receiving the complaint 
due to some obscure reasons. in fact, we the law abiding people are demanding 
"Justice for Environment" because as we observed justice is denied almost in every 
aspect of environment matter though statutory authorities are empowered under the 
law to protect environment from degradation. 






























